
FIR No. 33/2021 
PS Pandav Nagar 

State Vs. Sohit 

U/s 379/411 IPC. 

26.03.2021 

This is an application under Section 437 Cr.P.C for grant of bail to 
the applicant/accused Sohit. 

Pr. Ld. APP for the State. 

Sh. Swaran Singh, Counsel for the applicant/accused. 
Substitute I0/SI Sudhir. Reply filed to the bail application. 
Arguments on the application heard from both sides. 

Considering the submissions made by ld. Counsel for the 

applicant/accused that the applicant/accused Sohit was bonafide 

purchaser of the mobile phone recovered from his possession and the 

fact that applicant/accused is not a previous convict as alleged by the 1O 

concerned in his reply, besides that applicant/accused is no more 

required in investigation of the case, I deem it a fit case to grant bail to 

the applicant/accused. 

Consequently, the applicant/accused is admitted to bail on his 

furnishing a bail bond in the sum of Rs.12,000/- with one surety of the like 

amount to the satisfaction of the IO/SHO concerned. 

Present application is, accordingly, disposed of. 

A copy of this order be given dasti to the parties. 

(Atul Krishna' Agrawal) 
CMM (East), KKD, Delhi/26.03.2021 



e FIR No. 6160/2021 

PS Pandav Nagar 
State vs. Amit Kumar @ Rohan 

U/s 379/411 IPC 

26.03.2021 

This is a bail application of accused. Reply has also been filed by the 

IO. 

Present: Ld. APP for the State 

Ld. counsel for the applicant 

Arguments on bail application heard and the application perused. 

In the facts and circumstances of the case. it is clear that the 

applicant/accused is not required for any custodial purpose. Applicant/accused Amit 

Kumar @Rohan is admitted to bail on furnishing bail bonds of Rs.15.000/- with one 

surety in the like amount. The accused shall abide by the conditions as laid down in 

Sec 437(3) Cr.PC. 

Application is disposed off aceordingly. 

At request, copy of this order be given dasti. 

(Atul Krishna AgYawal) 

CMM (East), KKD, Delhi/26.03.2021 



e FIR No. 243/21 
PS Pandav Nagar 

State vs. Amit 
U/s 379/411 IPC 

26.03.2021 

This is a bail application of accused Reply has also been filed by the IO 

Present Ld. APP for the State 

Ld. Counsel for applicant/ accused. 

Arguments on bail application heard and the application/record perused. 

Considering the previous involvement of the accused in criminal cases 

and facts of the case, I am not inclined to grant bail to the accused at this stage 
Hence, the present application of applicant/accused Amit for grant of bail is hereby 

dismissed. 

Application is disposed off accordingly. 

At request, copy of this order be given dasti. 

(Atul Krishna Agrawal) 

CMM (East), KKD, Delhi/26.03.2021 



FIR No. 99/2020 
PS Kalyanpurl 

State Vs. Anuj Kumar@ Anna. 
U/s 394/34 IPC. 

26.03.2021 

File taken up on an application under Section 437 Cr.P.C for grant of bail to 

the applicant/accused Anuj @ Anna. 
Pr. Ld. APP for the State. 

Sh. Naveen Singhla, Counsel for the applicant/accused. 
Arguments on the bail application heard from both sides. 

O/ASI Kishan Kumar in person. 

Arguments heard on the bail application from both sides. 

t is submitted by ld. Counsel for the applicant/accused that the applicant is in 

JC since 10.10.2020 and that all other co-accused persons have already been granted bail in 

case vid order dated 22.08.2020. Consequently, Ld. Counsel prays that present 

applicant/acCused may be released on bail on the ground of parity, besides investigation in 

the matter has completed. 

On the other hand, Ld. APP for the State has vehemently opposed the bail 

application. 

Considering the submissions made by Ld. Counsel for the applicant/accused 

besides that applicant/accused is languishing in jail for more than six months and other co 

accused have already been granted bail in the case, I deem it a fit case to grant bail to the 

applicant/accused on bail. Accordingly, applicant/accused is admitted to bail on his furnishing 

a bail bond in the sum of Rs.20,000/- with one surety of the like amount to the satisfaction of 

IO/SHO concerned subject to condition that applicant/accused shall not tamper with evidence 

in any manner whatsoever. 

Present bail application stands disposed of. 

A copy of this order be given dasti to the parties 

(Atul Krishna Agrawal) 

CMM (East), KKD. Delhi/26.03.2021 


